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[II. R. Gokhale] 
useful comments that they have made during 
flic discussion and for the extensive support 
that they have given to the Bill. 

MR. DEPUTY CHAIRMAN : The ques-
tion is : 

"That the Bill, as amended, be passed." 

The motion was adopted. 

RESOLUTION REGARDING 
CONTINUANCE OF PRESIDENTS 

PROCLAMATION IN RESPECT OF 
THE STATE OF MYSORE FOR 
FURTHER SIX MONTHS WITH 

EFFECT FROM 25TH NOVEMBER,  
1971 

THE DEPUTY MINISTER IN THE 
MINISTRY       OF     HOME    AFFAIRS/ 

 (SHRI  F. H. 
MOHSIN) : Mi-. Deputy Chairman, Sir, I 
move : 

''That this House approves the continua-
nce in force of the Proclamation issued by 
the President on the 27th March, 197], 
under article 356 of the Constitution, in 
relation to the State of Mysore, for a 
further period of six months with effect 
from the 25th November, 1971." 

Sir, the House will recall the circumstances 
in which the Proclamation under article 356 
of the Constitution had to be issued in relation 
to the State of Mysore on the 27th March, 
1971. It was approved by the other House on 
the 24th May, 1971 and by this House on the 
25th May, 1971. In accordance with clause 
(4) of article 356, the Proclamation will 
remain in force till the 24th November, 1971. 
The other House has on the 18th November, 
1971 accorded its approval to the 
continuance of the Proclamation for a further 
period of six months. 

I may brieflly mention the circumstances 
under which it has become necessary to seek-
further extension of the Proclamation. It will 
be possible to revoke the Proclamation only 
after the elections are held to the Legislative 
Assembly and that may, as has already been 
announced by the Election Commission, 
perhaps  be  in the month of 

February. The House will agree that it will 
he appropriate to hold the elections in 
Mysore at the lime when elections are held 
to tic other §tate legislatures in 1972. 
Therefore, the revocation of the Proclama-
tion in relation to Mysore will be possible 
only after February, next year. 

I have therefore come before this House 
with the request that a further extension of 
the Proclamation will be approved by this 
House without any objection. 

The question was propesecl. 

DR. K. NAGAPPA ALVA (Myson | Mr. 
Deputy Chairman, Sir, I support (he 
Resolution. I am happy that the hon. 
Minister, Mr. Mohsin, coming from Mysore, 
is moving the Resolution. 1 also feel that 
with the time extended for another six 
months, (he Central Government is going to 
rule Mysore State lor one year. There were 
certain advantages and disadvantages also in 
the President's rule. Bui when we have a 
Governer of vast experience, it is possible for 
the Central Government to make up their 
mind to see that the administration improves 
rather than deteriorates. At the outset, I must 
make an appeal to the Government that the 
moral of the Police Department should be 
maintained. What I am saying is, the law and 
order position has been throughout good in 
Mysore State, and Mysore State has been 
known for tranquillity and peace. And I want 
that to improve. My fear is that the 
Governor, in spite of having certain 
advantages that he need not be influenced of 
pressurised by politicians, sometimes it so 
happens that some people try to pressurise 
him and in this connection, 1 must say that 
certain people in our State have already 
started functioning as if they are the Chief 
Ministers. 

As a rule political pressures, whichever 
parly liiey may belong to, try to have 
influence over the persons who rule and they 
want to have their own way. Therefore, I 
submit that all the departments must see that 
there is no interference by the people, 
particularly politicians in the police admini-
stration. 
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Sir, while I spoke lust time I had saiil that 

the main advantage which can be achieved by 
changing the priorities, fixing the priorities is, 
in regard to v.Inch even the Stale Government 
to pressures, that they would not the:-, give 
importance to certain departments. Such 
Departments, 1 must mention once again here 
today, arc the two departments, particularly 
the Departments of Information and Tourism. 
I said last time that enough money should be 
set apart. Also funds should! be built up for 
these two Departments. The importance of 
these two Departments should be felt. These 
two Departments not only can bring about 
national integration through emotional 
integration but also can make the people 
understand what the achievements of the 
Government are, what the problems of the 
Government are. 

There is another th ing  which we have 
neglected 'all these 24 years, and that is 
providing facilities to the backward sections 
and the people of backward communities. 
These sections have been ignored even in the 
formation of committees. The Governor's 
Administration look into these things. This is 
an opportunity for them. They must, while 
they are forming committees, include non-
politicians out of a number of deserving 
people particularly in the backward sections. 

Even regarding social welfare measures, 
certain tilings have not been implemented at 
all. The sections who have been neglected by 
the previous administrator-, theii welfare 
should be looked after. These things should 
be started at the earliest posM'bl>\ 

Then, Sir, there is one decision which the 
Government has taken in our State. And that 
lie lias made the week a. five-da> ueel.. In my 
opinion it is a wrong decision. The result is 
the administration has deteriorated and 
inefficiency has come in. It lias encouraged 1 
ziness also. Now it is doubtful whether they 
are working at all from Friday evening till 
Monday evening. I have heard from some of 
the Departni nts and top offbers themselves 
that they have found it difficult to control 
these officials. N4y request is that the 
Governor must be directed to change his 
decision, because if this is continued till the 
end of the President's Rule the populai  
Go\ernment will again yiejej to 

these pressures and pulls of this kind which 
have brought this countiy to this ^tate of 
affairs. 

And inefficiency and corruption and all 
these things have gone up because of this 
kind of pleasing and appeasing policy. So, 
,hi, again iSust be looked into and the earlier 
it is changed, the  belter. 

Sir, this is not the time for me to make a 
long speech. 1 would only reiterate that 
wherever it is neee.;.-.ary, the Government 
must change the priorities. I have already 
written a letter in this connection to the 
Governor. He may have his own difficulties, 
but it is necessary—and 1 am emphasising 
this point—that certain directives and certain 
advice must go to him from time to time so 
that he could with courage improve the 
administration and also see that the neglected 
sections of people are made to feel that there 
are people to look after their grievances. So, 
it is a great opportunity, f say it is a God—
sent opportunity to the Central Government, 
toprovetothe people that the administration 
will improve and the neglected sections of 
people can hope to lead a better life 
tomorrow. Thank you. 
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[Shri Joachim Alva.] 
end well indeed. We are now approaching the 
elections and I hope all the states will be kept 
clean by the administration. A lot of efforts 
are being made by the last party which was in 
power to come back to form. Hut they have 
been routed beyond redemption. Their 
miserable record has been thrown out into the 
dust and they are no more representating the 
people presently. Of them ihe ex-Ministers 
loo will be trying to come back, and that is 
something which we must beware, I mean Mr. 
Nijalingappa, Mr. Veerendra Patil and Mr. 
llegdc. All the three of them begged of and 
brought Mr. Birla in and strengthened the 
hands of Mr. Shanti Prasad Jain, and have 
brought Mr. Thapar in my constituency of 
Karwar where the people could live on just 
two rupees a day. Now you bring these mono-
polists who are already all over the world. I 
think they have their business even in 
Ethiopia, and all over the world they have 
been given free land and what not, In Mysore, 
where the industrialists and enterprisers like 
the late Sir Visveswarayya and the native sons 
of the soil did such a huge industrial complex, 
even there these new monopolists from outside 
are trying to entrench themselves. This has 
happened on account of what? This is on 
account of the nefarious activities, poisonous 
activities of the old Government in Mysore. 
The Indian National Congress would not have 
been in this mess but for the activities of Mr. 
Nijalingappa. Now you bring in Mr. Birla and 
Mr. Birla is coming to enter Shimoga district. 
I represented Shimoga district, North Canara 
district and Belgaum district, now the largest 
districts in India. No man, nor woman, has 
gone to the electorate there visiting them at 2 
o'clock and 3 o'clock at night as my wife and I 
have done. Because of such exertion she got a 
heart attack and she might have lived longer 
had it not been for this, and I would have been 
a stronger man but for her demise. Now all 
the pulp of the land in my constituency is 
being taken over by these rich men. Why 
should this man come into my constituency? 
Is it because Mr. Nijalingappa got money 
from these people? Mr. Hegde goes to 
Switzerland for the treatment of his heart 
trouble. But 1 have got to live and die in the 
Willingdon Hospital when I go thoic  for my 
treatment.   I cannot afford  to go 

abroad for my treatment and so I am satisfied 
with the treatment in the Willingdon Hospital. 
Mr. Nijalingappa, Mr. Hegde and Mr. 
Veerendra Patil, I have seen them as 
ordinary men. 

[THE VICE-CM AIRMAN (SHRI AKBAR ALI 
KHAN) IN THE CHAIR] 

When I went to my constituency of Kar-
war, ex-Minister Shri Ram Krishna Hegde 
was an ordinary student, but he has now built 
a house worth live or ten lakhs of rupees in 
two decades at Bangalore. And he has gone 
to Switzerland. Who gives' the money?—We 
have got a right to ask. On the last occassion I 
quoted from Sir Anthony Eden's 
Autobiography. He stated that he was a 
Parliamentary Private Secretary. Eden was 
interested in peace. Sir, he was a great man 
and what did he say? I wanted to go to 
Geneva on business and the Parliamentary 
rules stated 1 could not get the transport 
charges and I did not go. But later on he was 
allowed to go there—much later! 

Here, for going from Delhi to Mathura or a 
little beyond, a man like ex-Premier Eden 
could not money according to the Parlia-
mentary rules. But here are Ministers—the 
rotten system put by the last Mysore 
Ministry—who wrenched money many times. 
And even when I say it, I dare to be taken to 
the law courts, and set convicted only by 
corrupt judicial officers. I have been a lawyer 
and I know my law of defamation. 1 mean 
that 1 say. There are Ministers who have 
stayed in the Mysore House: they should not 
stay somewhere else. Who can answer their 
questions? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I suggest to you not to make 
any.   .    . 

SHRI JOACHIM ALVA : Please do not 
interrupt me, Sir. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I am not interrupting you; I 
am directing you not to make such remarks. 

SHRI JOACHIM ALVA : I know my law, 
Sir, 1  am  very   sorry   to   use very  strong 
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words because the Ministers should have a 
kind of conduct which is above reproof; even 
their wives should have it. Now there is a 
certain leading industrialist in India who is 
under prosecution and he puts up his wife to 
donate prizes worth lakhs for literature and 
becomes a VIP Is that correct? If I am under 
prosecution, I shall go to jail even though I 
own newspapers but my wife cannot go and 
distribute prizes for the public and fool the 
public. This does not happen in British and 
American democracies. 

Whatever it is, we must put down these 
things. If the husband is under a criminal 
prosecution, may be I may even be convic-
ted, but the wife cannot find ample money 
out of black maikets to distribute prizes. And 
these are the men who have gone to boss the 
Mysore State. 

About the Bigalkot Cement Company, as 1 
told you last time my friend, Dr. Tendulkar 
the organiser went to jail for five years as a 
political prisoner. Dr. Tendulkar also who 
started the Bagalkot Cement with Sirdar 
Patel's and B. G. Kher's assistance was 
forced to hand it over to Shanti Prasad Jain 
under ex-Mysore Congress Ministers. 

 

SHRI JOACHIM ALVA : We cannot allow 
these public enterprises to go into the hands of 
the private sector. The Thappars have come 
with projects for Rs. 16 crores in Karwar. I 
have paid black market money for Forum for 
their paper—Now,their factory—chemicals or 
whatever it is— 4 P.M. why should it not have 
been in the.public sector in Karwar ? And six 
thousand acres of land will be given by this 
administration, taking it away from the poor 
people, to the Thappars to build—six thousand 
acres of fertile land. Now, I do not want this 
administration or the future administration to 
be taken over by all these people. These are 
foreigners to the State of Mysore. They are 
welcome as citizens but not to influence, may 
bribe the MLAs, our Ministers, our Chief 
Ministers and you can buy up the MLAs. 
What is this? This is what we want to be 
stopped altogether. 

The officers; they are also sent away. 
There was a DSP in Mr. Virendra Patil's 
constituency at Gulbarga. He has been sent 
to Karwar. He is my DSP in Karwar but I am 
asking why he has come to Karwar. I asked 
the Governor: why did he send him? He 
prosecuted three M. Ps, Mr. Chandra 
Shekhar, Mr. Krishna Kant and Mr. Afzulkar 
in Gulbarga. He said he would not allow 
them to speak through the loudspeaker. 
Arrested them because they were speaking on 
the loudspeaker. We wrote to the Governor. 
He withdrew those prosecutions. He 
withdrew the prosecutions but still one 
prosecution against Mr. Afzulkar is there for 
troubling Mr. Virendra Patil. We want these 
immoral and unreal prosecutions to be 
withdrawn. I once told Mr. Patil not to 
behave like a tyrant, not to put opponents in 
Jail. I urged him that he should not jail 
socialists or others who opposed his 
interests. One could better adopt some other 
method, but not land opponents in Jail. Thus 
on the first occasion he took 3 MPs through 
the DSP to task. I do not know why the DSP 
has been sent to Karwar. If 1 am prosecuted, 
I could go to jail but I can take my books 
and read them in jail. But what about 
levelling false charges? They are the 
dishonest people. These are the stinking and 
corrupt Ministers. Therefore, we want clean 
officers to be preserved. Of course those who 
are not competent should be taken out, but 
not like this way as I have described. You 
just send the officers from one place to the 
other to help the ex-Ministers and the ex 
Chief-Minister. What is all this tamasha. 

We want elections to be conducted in a 
fine way and not based on communal 
grouping. Sir, as I have mentioned to you, 
we want our Mysore State to a perfect State. 
We do not want it to be administered on 
communal basis. Mysore is a State of 
Hindus, Christians, Muslims, Jains and other 
people. Everybody is welcome there. Because 
of its climate, everybody wants to stay there. 
They are welcome but not like Birlas, like 
Shanti Prasad Jain or Thappars. The DCM 
folks have also followed suit. The private 
sector has been a curse on this land. I want 
you not to extend help to the private sector. 
The public sector should not be handed over 
to the hands of the private sector. 
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SHRI JOACHIM ALVA : I will not talk to 
you. I know you want this monopoly sector 
to grow and the suckers of blood to be on the 
increase when we have got millions of 
people not even having one meal per day. 
They are the people who h tve invaded 
Mysore. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Mr. Alva, please concludj. 

(Tone bell rings) 

SHRI JOACHIM ALVA : Phase do net 
ring the bell. I want to speak as long as 1 
want. My friend spoke and the olhjr Chair-
man never interfered. 1 am specking on 
points.  I am speaking about Mysore. 

Mysore was the cleanest State which is 
now in the hands of people '.ike Birlas, 
Shanti Prasad Jain, Thappars and others. 
While we lived on two rupees a day in 
Karwar, now the prices will go high. It is 
because the public sector has been given into 
the hands of private sector. The public sector 
has been given into the private hands by 
these three Ministers as 'bakhshish.' We have 
to put things right. 

SHR1A.G.KULKARN1 (Maharashtra) : 
What about the cement that was sold? You 
know that. 

SHRI JOACHIM ALVA : That is what I 
said. 

About shipping nobody seems to be 
interested. The Shipping Minister, Mr. Raj 
Bahadur, is not interested because he will 
take a plane and ge. But what about the man 
who is drawing a salary of Rs. 200/-or so? 
There are so many of out people employed as 
peons, attendants and so on in Bombay. How 
are the wives and children of these people 
getting Rs. 300/- Rs. 400/-or Rs. 500/- to 
reach Bombay from Malpe, from Mangalore, 
from Karwar from Bhatkal from Cochin? 
They have to pay Rs. 60/- to Rs. 70/- for the 
bus which they cannot afford.  I   asked   Mr.  
Raj Bahadur to  do 

something for a shipping service for these 
people. There was a shipping line for the last 
100 years from Cochin to Bombay, from 
Mmgaloie to Bambay but now they say they 
have no money and that they are running into 
loss. How does the Shipping corporation of 
India build a big building like that of Air 
India? Air India can afford to do it but the 
Shipping Corporation has spent money like 
the Air India and built a big building. With 
that noney they could have found ships for 
the poor people who are not having transport 
facilities. There is no ship for th.-m—of 
course from Goa theie is one—from Cochin, 
from Mai, e from Bhatkal, from Karwar. 
How these people to go to Bombay? The 
Minister of Stat; for Shipping is here and I 
would like him to take more interest. He is 
very sympathetic I know though he.   .   . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : We are discussing the pro-
clamation, not shipping. 

SHRI JOACHIM ALVA : 1 am talking 
about shipping because 1 want the present 
Government there to take interest. I am not 
speaking of the point. I want the present 
Government to look after the interests of 
these people. I want the present Government 
of Mysore under the Governor should make 
the Government iT India see that a shipping 
service is provided so that we may have the 
facility available to these people. Thar.k you 
very much. 

SHRI N. SRI RAMA REDDY (Mysore) : 
Mr. Vice-Chairman, there seems to be no 
escape from the President's rule. Probably the 
Election Commission is thinking of 
conducting elections in Mysore State along 
with the rest of the others that are going in 
for elections in February. That is my hope 
and I am sure they will do so. Even though 
they have asked for extension of the 
President's rule for six months even within 
six months elections could be conducted and 
popular Government could be restored in 
Mysore. 

In the meanwhile there are some important 
things to which attention should be paid by 
the Administration. We are all aware that the 
Cauvery waters dispute went to the 
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Supreme Court and there the interested parties 
asked for a stay order with regard to the 
irrigation projects that are indcilaken in the 
Cauvery basin. The Supremo Court in its 
wisdom was good enough not tojgive any stay 
order with the result that the Cauvery basin 
irrigation projects are to be executed. It is 
often repeated in this House that the 
Government of India has been showing a 
partial attitude towards Mysore. Sir, tile 
Cauvery water is the birthright of the 
Mysoreans. It takes its origin in Mysore it 
flows in Mysore and it has to benefit Mysore 
primarily. That is a well known fact but in 
spite of it for the last 10 years the Mysore 
Government lias been repeatedly requesting 
the Government of India to give clearance to 
their projects in the Cauvery basin. For one 
reason or other under various pretexts the 
Government of India has been asking only 
explanation after explanation, details after 
details, technical details after technical details. 
In spite of the lapse of ten years the 
Government of India has not seen the wisdom 
of issuing clearance to the projects. Now, Sir, 
the Supreme Court in its wisdom has said that 
no stay order could be given to the Cauvery 
basin projects which are about eight or nine. 
When they have said that no stay order could 
be issued, why should not the Government of 
India see that at least now clearance is given to 
these projects? The way is now very clear, 
unless it be your intention to see that the 
Mysore Goven.ment is put to greater losses 
and greater hardships. I do not know for what 
reason. Now, the hon. Deputy Home Minister, 
who has moved the motion, is from Mysore. 
He has been good enough to discuss these 
problems with Members of Parliament from 
Mysore and with the concerned authorities. 
He is well aware of these things. I would like 
to see that he takes proper measures to ensure 
that the irrigation projects in the Cauvery 
basin are given clearance. Now, Sir, the 
Government of Mysore have to take recourse 
to overdrafts and big overdrafts at that. It is 
not on account of any mismanagement of 
finances. What was rightly due to Mysore, the 
finances rightly due to Mysore for the projects 
in the Cauvery basin have not been given. 
These projects are an absolute necessity for 
Mysore. Mysore has the lowest percentage of 
irrigated land in South India. If that is so, the 
need of Mysore for harnessing the waters of 
the Cauvery for the purpose of helping the 
farmers in  the 

Cauvery basin and also, to see that agricul-
tural production improves is great. It is an 
absolute necessity. The Government of India 
is impressed with the necessity of these projects. 
In spite of it, even today, under President's 
rule, no action has been taken. Will the hon. 
Deputy Minister take up this question? It is 
as much his problem as it is ours, He should 
prevail upon the Government of India to see 
that clearance is given immediately, so that 
the financial burden which the Mysore 
Government has been called upon to bear is 
not there. It is not on account of their fault. 
They are bearing the brunt because the 
Government of India is negligent. Therefore, 
I would urge upon the Government to take 
immediate steps. Whatever be the wrongs 
you have done all these ten years, you can 
repair them at least now, under your own 
Government. This is a matter of the greatest 
importance. Unless this is done I am sure the 
Government of Mysore and the people of 
Mysore will have every reason to 
misunderstand the intentions of the 
Government of India. Better late than never. 
At least at this stage the Government of India 
should come forward, give clearance to all 
these projects and give the financial 
assistance that is due to Mysore. 

Now, even our plans are sought to be 
nullified for want of financial accommodation 
from the Government of India. This was 
discussed with the Members of Parliament 
belonging to all parties. When this was 
discussed about two or three months back, 
Mr. Mohsin, the present Deputy Minister of 
Home Affairs, was also present. We fall short 
of Rs.50crores for executing our Fourth Five 
Year Plan. We have been also hit hard on 
account of the Finance Commission. We are 
not getting all the benefits that Mysore ought 
to have got. On account of this Mysore has 
got to be given special assistance for 
executing the various plans and programmes 
that have been drawn up by the Mysore 
Government in the Fourth Five Year Plan. 
Otherwise, the plans and programmes made 
for the Fourth Five Year Plan have got to be 
curtailed. Especially, Mysore is one of the 
States which have hitherto had a deficit even 
in foodgrains. Not on account of anybody 
else but on account of good monsoon we 
have been able to turn the corner, and we are 
producting enough for 
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(Shri N. Sri Rama Reddy] our purpose. But 
we have to take care of bad days. I am sure 
every three or four or five years failure of 
rains occurs. If failure of rains occurs and if 
the extra water available has got to go for the 
benefit of somebody else, Mysore will have to 
suffer. Our plans should not suffer. Therefore, 
I request the hon. Minister to see that the 
Government of Mysore is given all the 
financial assistance and that all their plans 
and programmes are given clearance. Within 
the short time that is available to me, I cannot 
detail them. But all the same, I am sure the 
hon. Minister is aware of that because we have 
had the opportunity of discussion for two days 
of the Fourth Five Year Plan of the Mysore 
State. I am sure now that the shortage of Rs. 
50 crores that is being felt by Mysore will be 
made good by the Government of India. 

I will talk about one more thing, about the 
backward districts. There is a programme for 
creating labour potential and for the 
development of agriculture, industry, et:. in 
the backward areas. Tumkur District in 
Mysore has been identified as one of the 
backward districts. That is not enough 
because alor.g with Tumkur, there is also 
Kolar which is a chronically drought-affected 
area. Therefore, it is necessary that these two 
districts, along with B japur if it is necessary, 
must be recognised and identified as 
backward districts, and all the assistance to 
the programmes and plans that are necessary 
for the development of these backward areas 
should be given. At least, irrigation should 
come first. Under the President's rule, you 
first recognise them as backward districts and 
give them all that assistance that is being 
given to the backward districts in other parts 
of the country. This would help the Mysore 
State very much. 
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SHRI U. K. LAKSHMANA GOWDA 
(Mysore) : Mr. Vice-Chairman, Sir, we are 
now debating the Resolution for extending 
the President's Rule in the State of Mysore. 
After the dissolution of the Ministry in 
Mysore first we approved the promulgation 
of the President's Rule in the State of Mysore 
and we are in it now. Since six months have 
elapsed time has came for consideration 
whether this should be revoked or whether it 
should be extended. The hon'ble Home 
Minister has come up with a Resolution for 
extension of the Governor's Rule. 

Sir, my friend, Mr. Alva, was arguing 
earlier about the misdeeds of the previous 
Ministry, and my friend, Mr. Alva, on this 
side had come up with certain things which 
the Ministry in the past has done for the 
benefit of the State of Mysore. My charge is 
that this plight of this State is due to the 
mutual bickerings of the two Congress 
Parties which used to be one earlier. It is 
because of these bickerings that Mysore has 
had to go under the President's Rule. But for 
that, the Congress Party has a substantial 
majority in Mysore and, as is well-known, 
the position in My- 
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[Shri U. K. Lakshmana Gowda.] sore was 
sound and there was no challenge to these 
people. 

So, if there is anybody responsible for 
bringing Mysore under President's rule for 
the first time in the history of the State since 
independence, I will lay the blame on the 
Congress Party. Now after the split, if one 
section is blaming the other, it does not help 
any one. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : You mean one Alva cancels 
out the other Alva? 

SHRI U. K.LAKSHMANA GOWDA: I 
do not know. Both are Alvas, both come 
from Mangalore. But unfortunately one is on 
this side and the other is on the other side. 

DR. K. NAGAPPA ALVA (Mysore) : No 
comparison. 

SHRI U. K. LAKSHMANA GOWDA: I 
do not know. So far as I am concerned, this 
fight between the two Alvas has landed 
Mysore State  under President's rule. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING   AND   TRANSPORT/  

(SHRI

OM MEHTA) : Sir, the Members who are 
taking part in this debate belong to Mysore 
and the Minister who is to reply  is also from 
Mysore. 

SHRI SUNDAR SINGH BHANDARI : 
But it is not Mysore Legislative Assembly, 
you will accept. 

SHRI U. K. LAKSHMANA GOWDA : 
Then, after Mr. Joachim Alva's party won all 
the 27 seats in the Lok Sabha election, there 
was a certain amount of demoralisation and 
there were defections from the Congress (O) 
and even from the other political parties. The 
PSP merged itself completely with the other 
party. So, the then Chief Minister, Mr. 
Virendra Patil, I think, did   the right thing   
in   handing over his 

resignation. So, President's rule was pro-
mulgated. Then, with the ruling party at the 
Centre having achieved such a success there, 
they could have held an election very 
quickly. I am told even the Governor in one 
or two statements made it clear that he was 
in a position to hold the election within one 
or two months. But they did not do it. So, 
things dragged on and we are now in the 
month of November. And we cannot do 
anything other than supporting this 
resolution for extension of President's rule. 
Otherwise, there will not be any government 
functioning in Mysore. So, on this basis I do 
support the resolution and I hope that the 
Home Minister will see to it that the 
elections come off as early as possible. 

My friend, Mr. Bhandari's point is very 
well taken, that there was no need to wait till 
February and there was no need to have it 
along with the elections in other States. After 
all, President's rule was proclaimed in the 
month of May—I think the resignation took 
place in March, and there was enough time; 
they could have easily held the election and 
that, too, immediately after they had won a 
very big victory. So, there is no point in 
saying that they could not do it and that the 
electoral rolls were not ready and so on. I 
think they did not feel themselves that the 
time had come for holding the election 
Anyway, Sir, I would suggest that they 
should not postpone it further but hold it in 
the month of February. 

Then so far as the administration in 
Mysore, is concerned, immediately after 
Governor's rule came, the Governor had to 
rely on somebody for carrying on the 
government there. So the question of con-
stitution of committees and other things 
came up and not being able probably to 
contact either that Congress or this Congress, 
he relied on his own civil servants and 
constituted the committees and carried on the 
government. That enraged both the sections. 
The ruling Congress section started blaming 
the Governor saying that he was partial to the 
erstwhile Ministry and they in turn, after 
some time, tried to outdo the other section. 
What could the Governor do? He could only 
rely on his own   civil servants and carry on 
his busi- 
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ness to the best of his ability, of course, 
where there is Governor's rule or bureauc-
ratic rule and not an elected government's 
rule, there will be certain lapses. That need 
not make us come out with such criticism as 
was made against the Governor, at least as I 
heard in the other House. To the best of his 
ability and to the extent it is competent for 
him as an erstwhile civil servant,   the 
Governor   is carrying on the 
administration. 

 
So, both the sections are blaming the 

Governor for not having accommodated their 
own men and their own policies. At least I 
could say one thing that he has tried to some 
extent to streamline the administration and I 
think that with all the disadvantages he has, 
he has done well in that. So far as certain 
other measures like the increase in tariff for 
electricity and increase in the rates for public 
transport are concerned, I do not agree that 
he should have come out with them at this 
stage. He could have waited. There was no 
such hurry for these. 

I am told that one of the problems facing 
Mysore was the implementation of the 
Mysore Land Reforms Act. As it was 
worded, there were quite a number of di-
fficulties for effectively implementing the 
Act. One of the main problems was the 
transfer of land to the tenants. As the Act 
stands, it has to go through the land board 
and then the compensation question has to be 
dealt with and I am sure it will be years 
before it could be implemented. To get over 
that difficulty certain changes were needed 
for the Act and I am told that the Governor 
has proposed certain •amendments which, I 
understand, are before the Centre. I do not 
know whether they cover only the 
implementation aspect or even policy matters 
such as ceilings and exemptions. "Whatever 
it is, I wish the Consultative Committee for 
Mysore had been convened early and this 
matter put before them. I just heard the other 
day in the other House that the Consultative 
Committee is being called on the 7th Decem-
ber. This is very important because in 
Mysore the main problem is implementation 
of this Act 

Secondly, when the previous government 
was in power a taxation inquiry committee 

was set up under Shri Bhoothalingam. I am 
told his recommendations have been already 
sent to the Governor of Mysore. I do not 
know anything atout those recommendations 
or what happened to them. It is really 
overdue that the matter of taxation, 
particularly agricultural income-tax should 
be dealt with in detail. This report was not 
available when the elected government was 
functioning. Now 1 would urge the Home 
Minister to see that subjects such as revision 
of taxation and the question of providing 
certain incentives for agro-based industries 
like plantation—which I am told was one of 
the subjects referred to that Committee—will 
also be brought before the next Consultative 
Committee so that an early decision could be 
taken before the end of the financial year and 
even before the elections. These are two 
important things which have to be done 
immediately. I hope the Home Minister will 
see to it that these matters are brought and 
discussed before the Consultative 
Committee. 

There are certain complaints about the 
Governor going ahead with the controversy 
over the Cauveri waters. Here I would like to 
say one thing. Whatever may be the main 
dispute over the Cauvery waters before the 
Court, works on non-scheduled rivers should 
not be stopped. The Governor, I think, was 
right in carrying through the accepted 
policies of the previous government with 
regard to the construction of reservoirs on 
non-scheduled rivers. I would join with my 
friend Shri Sri Rama Reddy that any work 
held up at the Central Government level 
because of this dispute should be cleared 
immediately so that they could go ahead with 
at least programmes on non-scheduled rivers 
leaving the major dispute to the Supreme 
Court and the elected government that will 
be installed after the next election in the 
Mysore State. I would also suggest that the 
elected Government should have bilateral 
discussions with the State of Madras and 
also the Central Government. 

Sir, my friend, Mr. Kalyan Roy, the new 
partner in the Ministry in Kerala, is rather 
cut up that I had left out the word 'Kerala'. 
Probably, he would not have referred to that 
previously. But now he is very much 
interested, because he  is a   part  of  that 



195 Resolntion Re. [RAJYA SABHA] Presidents Proclamation      196 

[Shri U. K. Lakshmana Gowda.] 
government there. I certainly agree that 
Kerala has got certain claims and in my 
earlier speech also in regard to Mysore 1 had 
said that in Mysore we do not have much 
quarrel over the Kerala claims, because we 
are always prepared to make allowance for 
the waters which are required by Kerala. This 
is to allay the fears of Kerala, Sir. (Time Bell 
ring »). 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN):   Now you must finish. 

SHRI U. K. LAKSHMANA GOWDA: Sir, 
whenever I make a reference to the 
Governor, Shri Dharma Vira, my friend, Mr. 
Kalyan Roy and my friends from West 
Bengal get agitated. Those times are over. 
Any Governor you give to Bengal and Mr. 
Kalyan Roy will object. Did they give 
support to Mr. Dhavan? Did they give 
support to Mr. Dias? So, Sir, that need not 
worry us and let us not worry about what Mr. 
Dharma Vira has done or has not done. I am 
not holding any brief for Mr. Dharma Vira. 
But, Sir, I said that whatever he has been able 
to do within his competence and authority, he 
has tried to do that and so, there is no point in 
criticising him for all the lapses which have 
happened    .   .   . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN):   Thank you very much. 

SHRI U. K. LAKSHMANA GOWDA: 
Sir, why do you want to stop me like this? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Because you cannot drag on 
like this. 

SHRI U. K. LAKSHMANA GOWDA : 
All right. Sir. Then, Sir, so far as the other 
things about Mysore are concerned, we find 
that there has been lack of implementation 
with regard to the rural employment scheme 
and then, the famine relief work also and I 
would urge that the Minister makes more 
efforts and directs the Governor to go ahead 
with these schemes without any stoppage or 
slowing down waiting for the elections. The 
rest of the things could be done when the new 
government comes into being . . . {Inter-
ruptions).   Sir, my friend  Mr. Kalyan Roy 

of C. P. I, referred to the q eslion of 
nationalisation of plantations in Mysore, Sir, 
I must answer him, because every time he 
will bring in the subject of nationalisation of 
plantation. Sir, I would like to say something 
on this, because I happen to be a planter. Sir, 
if it is the national policy, the policy decision 
of the Government to nationalise them, then, 
it is better that they come out with a 
statement soon. There is no use in keeping 
every body in suspense, because, Sir, his 
Government headed by C. P. I., the 
Government supported by Congress, in 
Kerala has come out with an Ordinance on 
nationalisation of Foreign-owned plantations 
which, they complain, has not been given the 
clearance by the Centre. It is their quarrel 
over that. But, by keeping everybody in 
suspense if they think that they can improve 
the output in the plantations, it would not 
help anybody. Let them come out with a 
statement, because in the whole country they 
are nationalising so many other things, so 
many industries, and plantations cannot 
certainly be an exception. So, Sir, I do not 
know to what extent he is interested in that, 
because he is from Kerala and his 
government has brought forward an 
Ordinance ifhich. they complain, has not got 
the support of the Central Government. That 
is a different matter. But, one thing, Sir: 
Nationalisation of plantations cannot be 
considered for one State, because one State 
can consider nationalisation and another State 
can think of denationalisation. There are so 
many States in India like Mysore which have 
tea, coffee, rubber and cardamom plantations 
and all these matters have got to be gone into 
more carefully and if benefits arise out of 
nationalisation for the country as a whole, 
then, Sir, they have their election manifesto, 
they have their mandate and they have their 
majority and they can come to a considered 
decision on this, and when such a Bill is 
brought forward before the House, 1 will 
have my chance to say my own views and 
give details about the position to this 
honourable House. 

With these words, Sir, I support this 
Resolution for extension of the President's 
Rule.   Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN):   Yes, Mr. Mohsin. 
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SHRI F. H. MOHS1N: Mr. Vice-Chair-
man, Sir, 1 am really grateful to the hon. 
Members who have spoken on this Resolu-
tion and who have been very kind enough to 
give very useful suggestions also. The first 
speaker was Mr. Alva, who cherished the 
idea of improved administration and also said 
that there should be less political pressure on 
the Governor who has to improve the tone of 
the administration in Mysore. The Governor 
is also very keen to see that the 
administration is improved in all respects. 

This Government also does not want any 
kind of political pressure by anybody. And 1 
do not think the Governor who is now there 
in Mysore is such a weak man as to yield to 
any such pressure   .   .   . 

SHRI SUNDAR   SINGH BHANDARI: 
Who others are weak? 

SHRI F. H. MOHS1N: Presently, we are 
concerned with Mysore. I do not think that 
any political pressure has been applied to the 
Governor of Mysore by any political parties, 
and no complaints have come to the 
Government of India's notice so far. 

Another important point, many Members 
have made, was about the elections. Hon. 
Member Mr. Bhandari spoke at length about 
the holding of the elections early. True, Sir. 
We, on our part, do not want thp President's 
rule to be continued for a long time nor are 
we in favour of the Presidents's rule. It was 
not of our choice at all. The Ministry fell 
because it lost its majority in the Assembly 
and no other parly had majority to form a 
government at that time and the President's 
rule had to be installed in Mysore. This 
House and the Lok Sabha approved of the 
Proclamation, and the Resolution was also 
adopted at that time. And that period is 
expiring on 24th November. 

Mr. Sundar Singh Bhandari enquired why 
the preparations for elections were not made 
earlier so that we could finish with the 
elections before the expiry of this term. He 
may be knowing, Sir, that since the 
President's rule was proclaimed in Mysore 
we did not want to carry on that rule   for all 
the six   months.   We    quite 

agreed to hold the elections even earliar than 
six months. But the difficulty was about the 
revision of electoral rolls. The Chief Election 
Commissioner informed us that there is an 
intensive checking of electoral rolls, a 
revision of the electoral rolls going on, in 
almost all the States; and that was completed 
only at the end of October. 1971. So there 
was hardly any time to hold the elections 
even if we wanted   .   .   . 

SHRI SUNDAR SINGH BHANDARI: 
How many months does it naturally take for 
revision of electoral  rolls? 

SHRI F. H. M )HSIN: But this revision 
was intensive   .   .   . 

SHRI SUNDAR SINGH   BHANDARI: 
We would like to know how much time this 
intensive revision of electoral rolls would 
normally take    .    .    . 

SHRI F. H. MOHSIN: It has not taken 
more than what  it usually requires   .   .   . 

SHRI   SUNDAR SINGH  BHANDARI: 
My question is specific. 

SHRI F. H. MOHSIN: I do not think the 
Election Commission has taken more time 
that was essential. Nor could we intervene in 
such matters. It was under the absolute 
control of the Chief Election Commissioner. 
So the revision was only concluded at the 
end of October, 1971. We are in the month 
of November. Sir, it is not our thinking that 
we want to delay the holding of the 
elections. We are as eager to hold the 
election as   .   .   . 

SHRI SUNDAR SINGH BHANDARI: 
Why not in December if the electoral rolls 
are ready? 

SHRI F. H. MOHSIN: I have only 
conveyed the thinking of the Election 
Commissioner that it should be held along 
with other States. 

As you are aware, the hon. Member, Mr. 
Alva, has supported the Resolution, though 
he comes from Mysore and he does not 
belong to my party. Our party is not afraid of 
holding the election   ... 
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SHRI SUNDAR SINGH BHANDARI; We 
know it better; you need tiot explain. 

SHRI F. H. MOHSIN: It is the desire of 
our party also to hold the elections as early 
as possible.'   .   . 

SHRI SUNDAR SINGH BHANDARI: 
Since when? 

SHRI F. H. MOHSIN: Since the beginning. 
Not that our party was reluctant to hold the 
elections or hesitant to hold the elections. It is 
for the kind information of , the hon. Member 
that Mr. Alva, who comes from Mysore, 
knows the facts very well and he has 
supported the Resolution for extending the 
President's rule by. another six rhonths. It is 
not that we will take six months. The Election 
Commission lias been thinking on' these lines 
that these should be held along   with other 
elections. 

I do not thing that it    will be    delayed 
longer. 

i 
Then the hon. Member also mentioned in 

his speech—though it was not relevant-that 
the elections to the Lok Sabha were held, 
without any reason, much before the due 
time. I do not know why he referred t,o the 
Lok Sabha election when we are discussing 
the extension of President's rule in Mysore. 
Let us not go into that because he knows 
what the reasons were for the Lok Sabha 
elections. And his party also fought those 
elections. 

SHRI SUNDAR SINGH BHANDARI: 
Yes, we fought the elections, and we will 
also fight future elections. But we don't put 
forward lame excuses like this to determine 
election  dates. 

SHRI F. H. MOHSIN: Another point that 
was made by Mr. Alva was with regard to the 
five-day week that has been introduced by the 
Governor there. Sir, it was only with a view to 
relieving the pressure on transport services 
during peak hours that the question of 
staggering the office hours was considered by 
Government. And they fixed the timings of 
Government offices from 10  A. M.  to 5.45   p. 
M.      Thus the   I 

period of working daily now is much more 
than what it normally was before the in-
troduction of these timings. So, the working 
hours begin at 10 a. m. and go up to 5.45 P. 
M. with a break of only half an hour for 
lunch between 1.30 p. M. and 2 p. M. This is 
only an experimental scheme that he has 
launched and it will go on only up to the end 
of December. Then a review will be made 
whether this has worked well, or the work 
suffered on this account. At that time the 
whole thing will be reviewed. If it was found 
that it was not a better scheme, then the 
Government will reconsider it and come to 
the original position again. 

Then the next point was about the Con-
sultative Committee. It is true that the 
Consultative Committee meetings could not 
be held earlier. The House is aware that the 
Prime Minister, as the Home Minister, has to 
preside o\er this Consultative Committee. 
And she was quite busy during the last inter-
session period and she had also taken on 
herself a very important job. She had gone to 
the foreign countries and so she could not 
find time for the Consultative Committee. 
But now a date has been fixed and the 
Consultative Committee will be holding its 
meeting on the 7th of December. So these 
Members of the House who are members of 
the Consultative Committee they could now 
discuss the important matters in the 
Consultative Committee that would be called 
to meet on the 7th of December. 

As far as the Land Reforms Bill is con-
cerned, it is true that the Bill was prepared by 
the Mysore Government and was sent to the 
Central Government here. That Bill mainly 
sought to smoothen and quicken the 
implementation of Land Reforms by 
eliminating cumbersome and time-consum-
processes which contributed to the delay in 
implementation, reduce the ceiling limit and 
remove certain exemptions from ceiling 
pursuant to the directions of the Centre as a 
matter of National Policy. Now, when the 
Bill was received here, it was processed in 
the Ministry of Agriculture. It was sent back 
for reconsideration of the provisions in the 
light of the Central Land Reforms 
Committee's recommendations. So, the Bill 
was sent back for reconsideration,   and 
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when the Bill comes back, I think it   will be 
passed into law immediately. 

As far as land distribution is concerned, 
Mr. Sundar Singh Bhandari also narrated the 
delay in land distribution. Even in that matter 
Government have taken up the expeditious 
distribution of large extents of Government 
waste lands in seven districts of the State. 

Special Assistant Commissioners with 
adequate staff have been appointed for these 
districts exclusively to land grant classes. 
Instructions have also been issued to the 
Deputy Commissioners to ensure that this 
work is completed within a period of six 
months. 

SHRI SUNDAR SINGH BHANDARI: 
How much has been distributed already? 

SHRI F. H. MOHSIN: These details I do 
not have at the present moment. But the staff 
has been given and they have been asked to 
complete the work within a period of six 
months. If you want the details you can get 
them, but now, I am sorry, I do not have. 

SHRI SUNDAR SINGH BHANDARI: 
Six months from which date?  

SHRI F. H. MOHSIN: I do not know 
exactly. But those particulars. If you want we 
will certainly send them—the dates from 
when the orders were passed and when they 
accepted and all that. 

Also, instructions have been issued that all 
Revenue Officers and Village Officers 
should be vigilant and take necessary steps to 
cluck unauthorised alienation of land granted 
by the Government to the Scheduled Castes 
and the Scheduled Tribes who were 
interested. 

He has also mentioned that the House 
Building Corporation, after sanctioning loans, 
had taken them back. All these complaints 
will be looked into and if there is any truth in 
them, proper action will be taken. 

There is nothing more left except the 
Cauvery waters. 

SHRI U. K. JLAKSHMANA GOWDA: 
What about the Bhootalingam Committee's 
recommendations ? 

SHRI F. H. MOHSIN: Before that I will 
come to Cauvery waters. About Cauvery 
waters, as the House is aware, the States of 
Tamil Nadu and Kerala have gone to the 
court and they have also asked for an in-
juction. Besides, there were some agricul-
turists also from Tamil Nadu and Kerala who 
had also filed writ petitions in the Supereme 
Court. They could not get the injunction but 
the hearing is yet to take place. The cases are 
pending and the matters are sub judice and at 
this stage, especially when Mysore is under 
President's rule the Governor cannot take 
initiative with the Governments of Kerala and 
Tamil Nadu. Of course, even prior to the 
President's rule being installed in Mysore, 
talks were in progress and the differences had 
narrowed down but, meanwhile, President's 
rule has come into force in Mysore and the 
talks could not be held. Therefore, soon after 
the elections are held when the democratic set-
up comes in Mysore, then all these three 
States of Tamil Nadu, Kerala and Mysore can 
sit down and try to patch up the differences or 
narrow down the differences and come to a 
settlement. And the Government of India is 
ready to use its good offices for such a 
conference to come to an agreement. We hope 
such an agreement would be reached quickly. 

SHRI   N.   SRI   RAMA   REDDY:   The 
Minister has to give financial clearance. 

SHRI F. H. MOHSIN: As tar as non-
scheduled rivers are concerned, theie is no 
question of withholding any schemes and 
even the Irrigation Minister has made a 
statement in the Lok Sabha. 

SHRI N. SRI RAMA REDDY: Unless 
clearance is given, financial assistance is not 
given. 

SHRI G. A. APPAN (Tamil Nadu): Why 
are you pressing for it? 

SHRI F. H. MOHSIN: This statement has 
been made by the Irrigation Minister in the 
Lok Sabha, that as regards the non-scheduled 
rivers, he has nothing to object. Only as far 
as the scheduled rivers are concerned, they 
have to wait.  This is the state- 
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ment made by the Irrigation Minister and if 
there is anything pending now you can take 
it up later on. 

There may be some other points which 
hon. Members might have made. They were 
all important and the Government will keep 
them in mind and look into those points and 
they will be brought to the notice of the 
Governor. I appeal to the House to accept 
this resolution.   Thank you. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Now I will put the motion. 
The question is: 

"That this House approves the con-
tinuance in force of the Proclamation issued 
by the President on the 27th March, 1971, 
under article 356 of the Constitution, in 
relation to the State of Mysore, for a fur-
ther period of six months with effect from 
the 25th November, 1971" 

The motion was adopted. 

THE    AIR-CORPORATIONS   
(AMENDMENT) BILL, 1971 AND THE 

INTERNATIONAL AIRPORTS 
AUTHORITY BILL, 1971 

THE MINISTER OF TOURISM AND 
CIVIL 
AVIATION,  

 (DR. KARAN SINGH):   Sir, I beg to 
move: 

"That the Bill further to amend the 
Air Corporations Act, 1953, be taken into 
consideration." 

Mr. Vice-Chairman, Sir, the hon. House 
will recall that this very Bill was passed by 
this House in July, 1970, but it lapsed on the 
dissolution of the Lok Sabha. It is, therefore, 
the same Bill which has come before this hon. 
House. As the time at my disposal is limited, 
I may remind the hon. House of the main 
objects of this Bill. The main attempt in this 
Bill is to amend the Air Corporation Act in 
view of the experience that has been gained 
over the last decade and also the report of the 
Administrative Reforms Commission and 
various other improvements and amendments 
that have been found to be necessary. There 
are three major things which the Bill seeks to 
achieve. Firstly, the Membership of the 
present Board is   restricted to   9.    It   is 

felt that a broader representation on the 
Board would be desirable. The Administra-
tive Reforms Commission also suggested 
about the functional Directors and so on. We 
have, therefore, decided to increase the 
number of Membership from 9 to 15. At 
least it should be possible, for the Govern-
ment to appoint Members up to 15. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Will it be in the interest of 
efficiency ? 

DR. KARAN SINGH: Yes, we feel it is 
useful. 

Secondly, it provides for the setting up of 
wholly-owned companies by the two Air 
Corporations and this is important because, 
for example, Air India at present is involved 
in charters. Charters are becoming extremely 
important in the present-day world and it is 
essential that we have our charter company 
and Air India is therefore setting up a charter 
company which is also going to take over 
some of the surplus capacity of the 707s 
which will be rendertrl surplus as a result of 
acquisition of-tfie 747. Also, Sir, as you 
know, many International Airlines, as many 
as 25 or 30;'are going in for the hotel business 
because aviation and tourism have a common 
relationship, a symbolic relationship, and, 
therefore, it is important that Air India also 
takes up the hotel business in hand. A 
separate company will be necessary. So we 
are providing in this Bill that where 
necessary these two Air Corporations can set 
up separate companies wholly owned by 
them. 

Tnirdly, Sir, again in keeping with the 
recommendations of the Administrative 
Reforms Commission, we are giving more 
financial powers to the Corporation. For 
example, previously they could not spend 
more than Rs. 15 lakhs without reference to 
the Centre. But that was many years back. 
The value of the rupee has rapidly fallen and 
with the increased scope of the operation of 
the Air Corporations, it is no longer possible 
to function within this limit. We are, there-
fore rationalising and improving this structure. 

This is what the Bill seeks to achieve. The 
Bill was already passed by this hon. House 
and I will once again put this Bill before the 
House for approval. 

The question was proposed. 
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